
 
PÀ£ÁðlPÀ «zsÁ£À¸À̈ sÉ 

ºÀ¢£ÁgÀ£ÉÃ «zsÁ£À̧ À s̈É 

ªÀÄÆgÀ£ÉÃ C¢üªÉÃ±À£À 

ಕ ಟಕ ೕ  ಹನಗಳ  ಧ ರ  ( ಪ ) ಯಕ, 2024 

(2024gÀ «zsÁ£À¸À s̈ÉAiÀÄ «zsÉÃAiÀÄPÀ ¸ÀASÉå-14) 
 

ಕ ಟಕ ೕ  ಹನಗಳ  ಧ ರ  ಅ ಯಮ, 1957  ಮತ  ಪ  
ಡ  ಒಂ  ಯಕ.  

  ಇ  ಇ ಂ  ಬ ವ ಉ ೕಶಗ  ಕ ಟಕ ೕ  ಹನಗಳ  
ಧ ರ  ಅ ಯಮ, 1957 (1957ರ ಕ ಟಕ ಅ ಯಮ 35)  ಮತ  ಪ   

ಕ ದ ಂದ;  

  ಇ  ರತ ಗಣ ಜ ದ ಎಪ ೖದ  ವಷ ದ  ಕ ಟಕ ಜ ದ ನ ಡಲ ಂದ ಈ 
ಂ  ಅ ಯ ತ ಗ :- 

  1. ಪ  ಸ  ಮ  ಭ.- (1) ಈ ಅ ಯಮವ  ಕ ಟಕ ೕ  
ಹನಗಳ  ಧ ರ  ( ಪ ) ಅ ಯಮ, 2024 ಎಂ  ಕ ಯತಕ . 

  (2) ಇ  ಈ ಡ   ಬರತಕ . 

2. 3  ಪ ಕರಣದ ಪ .- ಕ ಟಕ ೕ  ಹನಗಳ  ಧ ರ  ಅ ಯಮ, 
1957 (1957ರ ಕ ಟಕ ಅ ಯಮ 35)ರ (ಇ  ಇ ಂ  ಲ ಅ ಯಮ ಂ  
ಉ ೕ ಸ ) 3  ಪ ಕರಣದ (1)  ಉಪಪ ಕರಣದ ನ ಲ  ಪ ಕದ ( ) ಡ  
ಬದ  ಈ ಂ ನದ  ಪ ೕ ಸತಕ , ಎಂದ :- 

( ) ಣ ಮ  ಹನಗಳ ದಭ ಗಳ  ( ಂದ  ೕ  ಹನಗಳ ಯಮಗ , 
1989ರ 2  ಯಮದ ( ಎ ) ಡದ  ಪ ) ಮ  ಏ  ಸ  ಮ  
ಜನ ಟ ಗಳ  ಅಳವ ಸ ವ ಯ  ಅ ಯ ಗ-ಎ7 ರ  ಷ ಪ ದ 
ದರಗಳ  ಸತಕ . 

 3. 3ಎ ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 3ಎ  ಪ ಕರಣದ (1)  ಉಪ-ಪ ಕರಣ  
ಬದ  ಈ ಂ ನದ  ಸತಕ , ಎಂದ :- 

 “(1ಎ) ೕ  ಹನಗಳ ಅ ಯಮ, 1988 (1988ರ ಂದ  ಅ ಯಮ 59)ರ ಅ ಯ  
ೕಂದ ದ ೕ  ಹನಗ  3  ಪ ಕರಣದ ಯ  ದ  ವ ,  

ಕ ಟಕ ೕ   ಮ  ಅದ  ತ ಕರರ ಕ ಭದ  ಮ  
ೕ  ಯ ಉ ೕಶ  5% ರ  ವ  ಯ  ಸತಕ .” 

4. ಅ ಯ ಪ .- ಲ ಅ ಯಮದ ಅ ಯ ,-  

 (i)  ಗ ಎ5- ಮ  ಅದ  ದ ನ ಗಳ ಬದ  ಈ ಂ ನದ  
ಪ ೕ ಸತಕ  ಎಂದ :- 
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“ ಗ ಎ5 

[3  ಪ ಕರಣದ (1)  ಉಪ ಪ ಕರಣ ೕ ] 

ೕ  ಗ , ೕ ಗ , ಓ  ಬ ಗ  ಮ  ಸ   ಹನಗ  ಆ ೕವ 
 

ಕ . 
. ಹನಗಳ ವಗ  

5 ಚದರ 

ೕಟ ಗಳವ
 ೕ  

ೕಣ  ಇ ವ 

ಮ  5 ಲ  

ಗಳ
 ೕ ರದ 

ಯ 

ೕ  

ಗ , 

ೕ ಗ , 

ಆ  ಬ ಗ  

ಮ  ಸ  

 

ಹನಗ  

5 ಚದರ 

ೕಟ ಗಳವ  

ೕ  ೕಣ  

ಇ ವ ಮ  5 ಲ  

  

ೕ ವ ಆದ  10 

ಲ  

ಗಳ  

ೕ ರದ ಯ 

ೕ  

ಗ , ೕ ಗ , 

ಆ  ಬ ಗ  

ಮ  ಸ   

ಹನಗ  

5 ಚದರ 

ೕಟ ಗಳವ  

ೕ  ೕಣ  

ಇ ವ ಮ  10 

ಲ   

 ೕ ವ 

ಆದ  20 ಲ  

  

ೕ ರದ 

ೕ  

ಗ , 

ೕ ಗ , ಆ  

ಬ ಗ  ಮ  

ಸ   

ಹನಗ  

5 ಚದರ 

ೕಟ ಗಳವ 

 ೕ  

ೕಣ  ಇ ವ 

ಮ  20 ಲ  

  

ೕ ವ 

ೕ  

ಗ , 

ೕ ಗ , 

ಆ  

ಬ ಗ  ಮ  

ಸ   

ಹನಗ  

25 ಲ  

 

 

ೕ ವ 

ಚ  

ಂದ 

ಓ ವ 

ೕ  

ಗ , 

ೕ ಗ , 

ಆ  

ಬ ಗ  

ಮ  ಸ  

 

ಹನಗ  

1 2 3 4 5 6 7 

ಎ ಸ ಹನಗಳ 
ೕಂದ ಯ 

ಸಮಯದ   

ಹನ ಯ 
. 13 

ಹನದ ಯ 
. 14 

ಹನದ 
ಯ . 17 

ಹನದ 
ಯ . 18 

ಹನದ 
ಯ . 

10 

 ಹನ  
ಈ ಗ  

ೕಂದ
 ಮ  
ೕಂದ ಯ 

ಂಗ ಂದ 
ಅದರ ಅವ : 

ಎ 

ಡದ ಯ  
ವ ಆ ೕವ 

ಯ 
ಕ  

ಎ ಡದ ಯ  
ವ ಆ ೕವ 

ಯ 
ಕ  

ಎ 

ಡದ ಯ  
ವ ಆ ೕವ 

ಯ 
ಕ  

ಎ 

ಡದ ಯ  
ವ 

ಆ ೕವ ಯ 
ಕ  

ಎ 

ಡದ ಯ
 ವ 

ಆ ೕವ 
ಯ 

ಕ  

1 2 ವಷ ಗಳ  
ೕ ರ ವ  

93% 93% 93% 93% 93% 

2 2 ವಷ ಗಳ  
ೕ  ಆದ  3 

ವಷ ಗಳ  
ೕ ರ ವ  

87% 87% 87% 87% 87% 

3 3 ವಷ ಗಳ  
ೕ , ಆದ  4 

ವಷ ಗಳ  
ೕ ರ ವ  

81% 81% 81% 81% 81% 

4 4 ವಷ ಗ  
ೕ  ಆದ  5 

ವಷ ಗಳ  
ೕ ರ ವ  

75% 75% 75% 75% 75% 

5 5 ವಷ ಗ  
ೕ  ಆದ  6 

ವಷ ಗಳ  
ೕ ರ ವ  

69% 69% 69% 69% 69% 



3 

 

6 6 ವಷ ಗ  
ೕ  ಆದ  7 

ವಷ ಗಳ  
ೕ ರ ವ  

64% 64% 64% 64% 64% 

7 7 ವಷ ಗ  
ೕ  ಆದ  8 

ವಷ ಗಳ  
ೕ ರ ವ  

59% 59% 59% 59% 59% 

8 8 ವಷ ಗ  
ೕ  ಆದ  9 

ವಷ ಗಳ  
ೕ ರ ವ  

54% 54% 54% 54% 54% 

9 9 ವಷ ಗ  
ೕ  ಆದ  

10 ವಷ ಗಳ  
ೕ ರ ವ  

49% 49% 49% 49% 49% 

10 10 ವಷ ಗ  
ೕ  ಆದ  

11 ವಷ ಗಳ  
ೕ ರ ವ  

45% 45% 45% 45% 45% 

11 11 ವಷ ಗ  
ೕ  ಆದ  

12 ವಷ ಗಳ  
ೕ ರ ವ  

41% 41% 41% 41% 41% 

12 12 ವಷ ಗ  
ೕ  ಆದ  

13 ವಷ ಗಳ  
ೕ ರ ವ  

37% 37% 37% 37% 37% 

13 13 ವಷ ಗ  
ೕ  ಆದ  

14 ವಷ ಗಳ  
ೕ ರ ವ  

33% 33% 33% 33% 33% 

14 14 ವಷ ಗ  
ೕ  ಆದ  

15 ವಷ ಗಳ  
ೕ ರ ವ  

29% 29% 29% 29% 29% 

15 15 ವಷ ಗಳ  
ೕ ವ   

25% 25% 25% 25% 25% 

 

(ii) ಗ ಎ7ರ ೕ  “ ಣ ಮ  ಹನಗ  ( ಂದ  ೕ  ಹನಗಳ 
ತ ಣ ಯಮಗ , 1989ರ 2( ಎ) ಯಮದ ಯ  ಪ ಸ )  ಮ  ಏ ಸ  

ಮ  ಜನ ಟ ಗಳ  ಅಳವ ಸ ವ ಹನಗ  ವ  ಗ ” ಬದ  
“ ಣ ಮ  ಹನಗ  ( ಂದ  ೕ  ಹನಗಳ ಯಮಗ , 1989ರ 2  

ಯಮದ ( ಎ ) ಡದ  ಪ ) ಮ   ಏ  ಸ  ಮ  ಜನ ಟ ಗಳ  
ಅಳವ ಸ ವ ಹನಗಳ ಆ ೕವ ಗ ” ಎಂಬ ೕ ಯ  ಸತಕ  
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(iii) ಗ 6ರ ೕ  “ ಣ ಧನ ಮ  ಹನಗ  ( ೕ  ಹನಗಳ 
ತ ಣ ಯಮಗ , 1989ರ ಯಮ 2( ಎ)  ಷ ಪ ಸ ) ಮ  ಏ ಸ  

ಅಥ  ಜನ ಟ ಗ ಂ  ೕ ದ ಹನಗಳ ಮ ವ  ೕಷ ಕ” ಬದ  “ ಣ 
ಧನ ಮ  ಹನಗ  ( ಂದ  ೕ  ಹನಗಳ ಯಮಗ , 1989ರ 2  ಯಮದ 

( ಎ ) ಡದ  ಪ ) ಮ  ಏ ಸ  ಅಥ  ಜನ ಟ ಗ ಂ  ೕ ದ 
ಹನಗಳ ಮ ವ  ೕಷ ಕ” ಎಂಬ ೕ ಯ  ಸತಕ  

5. ಂದ ಗಳ  ವ ಅ ರ.- (1) ಕ ಟಕ ೕ  ಹನಗಳ  
ಧ ರ  ( ಪ ) ಅ ಯಮ, 2024ರ ಉಪ ಧಗಳ   ತ ಗ,  ಂದ ಗ  

ಉದ ದ , ಜ  ಸ ರ , ಸ  ಜ ಪತ ದ  ಅ ಚ ಯ ಲಕ, ಸದ  
ಂದ ಗಳ  ವ ಉ ೕಶ  ಅವಶ ಕ ಅಥ  ಸಮ ೕ ತ ಂ  ಬ ಥ 

ಉಪ ಧಗಳ  ಕ ಸಬ : 
  ಪ , ಕ ಟಕ ೕ  ಹನಗಳ  ಧ ರ  ( ಪ ) ಅ ಯಮ, 2024ರ 
ಆ ಭದ ಂಕ ಂದ ಎರ  ವಷ ಗಳ ಅವ  ಯ ಂಡ ತ ಯ  ಅಂಥ 
ಆ ಶವ  ಡತಕ ದ ಲ . 

(2) ಉಪಪ ಕರಣ (1)ರ ಯ  ದ ಪ ಂ  ಆ ಶವ , ಅದ  ದ 
ತ ಯ ಆದ  ಗ  ಜ  ನ ಡಲದ ಂ  ಸತಕ . 
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ಉ ೕಶಗ  ಮ  ರಣಗಳ  
 

   ಕ ಟಕ ೕ  ಹನಗಳ  ಧ ರ  ಅ ಯಮ, 1957  ಈ 
ಂ ನ ಗ ,- 

(i) ಂದ  ೕ  ಹನಗಳ ಯಮಗ , 1989  ರತ ಸ ರ  ದ 
ಪ ಗಳ   ತರ ; 

(ii) 25 ಲ    ೕ ವ ಚ ಂದ ಓ ವ  

           ೕ  ಗ , ೕ ಗ , ಓ  ಬ ಗ  ಮ  ಸ    

            ಹನಗಳ  ಆ ೕವ  ಸ , ಮ   

(iii) ಲ  ಇತ  ಆ ಕ ಪ ಗಳ  ಸಹ ಡ , 

 

- ಮತ  ಪ   ಅವಶ ಕ ಂ  ಪ ಗ ಸ . 

 

ಆದ ಂದ ಈ ಯಕ. 
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ಆ ಕ ಪನ ಪತ  

 

 ಪ ತ ಸ ತ ಕ ಕ ಮ   ನ ಚ ವ  ಒಳ ಂ ಲ . 

        

                                                                                                
                                                                                                
 

ಮ ಂ   
 ಮ  ಜ   

 
 

 
 

 

JA.PÉ. «±Á¯ÁQë 

PÁAiÀÄðzÀ²ð 

PÀ£ÁðlPÀ «zsÁ£À̧ À̈ sÉ 
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ಅ ಧ 

ಕ ಟಕ ೕ  ಹನಗಳ  ಧ ರ  ಅ ಯಮ 1957ರ 
(1957ರ ಕ ಟಕ ಅ ಯಮ 35ರ) ಉದ ೃತ ಗ 

 
XX       XX        XX 

 
3.  .- (1) ರ ಗಳ  ಬಳಸ  ಕ ದ ಎ  ೕ  ಹನಗಳ 

 ಅ ಯ ಗ 'ಎ'ದ  ಷ ಪ ದ ದರಗಳ , ಯ  ಸತಕ . 
 

 ಪ , ೕ  ಕ ನ ದಭ ದ  ( ತ  ತ ೕ  ಟ  ಮ  
ಕ  ) ಂದ  ಸ ರದ ಕರ  ಅಥ  ರ  ಬ ಂ  ಅಥ  ೕ ತ 

ಂ ಗ   ರತ ಸ ರದ ಒ ತನದ ವ ವ ಜ ಕ ವಲಯ ಉದ ಮಗಳ ಕರ  
ಒ ತನ ಂ ವ ಮ  ವ   ಅಥ  ೖ ಕ ಅಥ  ದ ರ ಕ 

ಯ  ಇತರ ಜ ಗಳ  ಅಥ  ಂ ಡ ತ ಪ ಶಗಳ  ಈ ಗ  ಯ , 
ವ ವ   ಕ ಟಕ ಜ  ಅ ಗಳ  ಅವರ  ಥ ಗಳ  

ರ ಪ  ಯ  ಅ ಯ ಗ ಎ1 ರ  ಷ ಪ ಸ ದ ದರಗಳ  
ಸತಕ : 

ಮ  ಪ ,- 
(ಎ) ಕ  ಒ ತನ ಂ ವ ಮ   ಅವರ ಆ ಯದ ಲ ವ; 
 ( ) ವ ವ ಯ  ಸಹ ರ ಘ ಯ ತ, ತ  ಸಹ ರ ಘ ಯ ತ,  
 ತರ ಸಹ ರ ಘಗ , ಡ  ಪ ಣದ ಸಹ ರ ಘಗ , ಸಹ ರ  ಂ ಗ , 

ಸಣ  ಪ ಣದ ಸಹ ರ ಘಗ ,  ಲ ೕ  ಘಗ , ೕ ೕಶ ಲ ೕ  
ಸಹ ರ ಘಗ , ಡ  ಪ ಣದ ಥ ಕ ಲ ೕ  ಸಹ ರ ಘ, ಥ ಕ ಸಹ ರ 

 ಮ  ೕ  ಂ  ಮ   ಸಹ ರ ಘಗ    ಸಹ ರ 
ಘಗ  ಒ ತನ ಂ ವ; ಮ   

 ( ) ನ (ಎ) ಮ  ( ) ಡಗಳ ಅ ಯ  ಬರ ವ ಆದ , ಗ ಪ ಸಬ ಥ 
 ಯ ವ  ನ ದ  ಪ ೕಕ  ಬಳ ವ, 

 - ಕ ಗ , ೕಲ ಗ  ಮ  ಪವ  ಲ  ೕಲ ಗಳ ದಭ ದ , ಅ  ಎ2 
ಗದ  ಷ ಪ ದ ದರಗಳ  ಯ  ಸತಕ . 

 ಮ  ಪ , ಂ   ಮ   ನ ದಭ ದ , ಅ ಯ ಎ3 
ಗದ  ಷ ಪ ದ ದರಗಳ  ಯ  ಸತಕ . 

ಮ  ಪ ,- 
(ಎ)  ರ  1500 . ಂ.ಗಳ  ೕರ ವ ಸರ ಗಳ  ದ  ಬಳ ವ 

ಆ ೕ ಗ  ಒಳ ಂ  ಚಕ  ಹನಗಳ ದಭ ದ  ಮ   ಅಥ  
ಪ ಫಲ  ಬಳ ವ ಅಥ  ಬಳಸ ವ,  ಪ ಕರ  ( ಲಕನ  ರ ಪ ) 
ಒ ದ  ಅ ಮ ದ ಹನಗಳ ದಭ ದ , ಅ ಯ `ಎ4' ಗದ  

ಷ ಪ ದ ದರಗಳ  ಯ  ಸತಕ . 
(ಎಎ) ರ ಗ 1,500 . ಂ. ೕ ದ ಆದ  5,500 . ಂ. ೕರದ ಒ  ಹನ 

ಕವ  ಂ ವ ಸರ  ಹನಗಳ ದಭ ದ , ಅ ಗಳ   ಅಥ  ಪ ಫಲ  
ಬಳಸ  ಅಥ  ಬಳಸ ರ , ಅ ಯ ಗ-ಎ6ರ  ಷ ಪ ದ ದರಗಳ  ಯ  

ಸತಕ ". 
( ) ೕ ಗ  ಒಳ ಂ  ೕ  ಗಳ ದಭ ದ  ( ಪ ಗ , ಂದ 

ಸ ರದ ಕರ  ಅಥ  ರ  ಬ ಂ  ಅಥ  ೕ ತ ಂ ಗ   ರತ 
ಸ ರದ ಒ ತನದ ವ ವ ಜ ಕ ವಲಯ ಉದ ಮಗಳ ಕರರ ಒ ತನದ ವ ಣ ಕ 

ಯ  ಅಥ  ೖ ಕ ಅಥ  ದ ರ ಕ ಯ  ಇತರ ಜ ಗಳ  
ಅಥ  ಂ ಡ ತ ಪ ಶಗಳ  ಈ ಗ  ಯ  ವ ವ   ಕ ಟಕ 

ಜ  ಅವರ  ಥ ಗಳ  ರ ಪ ) ಮ  ಐ  ಚದರ ೕಟ ಗಳ  
ೕರದ ೕಣ ವ  ಂ ವ ಆ  ಬ ಗ   ಸ   ಹನಗಳ ದಭ ದ , 

ಅ  ಎ5 ಗದ  ಷ ಪ ದ ದರಗಳ  ಯ  ಸತಕ . 
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 ವರ  1:- ವ ೕ  ಹನದ ೕಂದ  ಪ ಣ ಪತ  ಯ ೕ 

ಆ ೕ  ಹನವ  ಈ ಅ ಯಮದ ಉ ೕಶಗ  ರ ಗಳ ನ ಬಳ  ಕ ದ 
ಹನ ಂ  ಸತಕ . 

ವರ  2 :- ಕ ಟಕ ಜ ದ ರ  ೕಂ ತ ದ  ವ  ನಗ  
ೕ ದ ಅವ ವ  ಜ ದ ಥ ೕ  ಹನಗ  , ೕ  
ಹನಗಳ ಅ ಯಮ, 1988 (1988ರ ಂದ  ಅ ಯಮ 59)ರ ಉಪ ಧಗಳ    

ಲಯದ  ೕ ನ  ಅಥ  ಆ ಶದ  ಒಳ ಂಡ  ಆ ಶದ  ಅಥ  
ಶನದ  ಏ  ಒಳ ಂ ದ , ದ ರ, ಎ1, ಎ2, ಎ4, ಎ5, ಎ6, ಎ7 ಮ  ಎ8 

ಗಗಳ  ಪ ಸ ಥ ಯ  ಸತಕ .  

 ಪ :- ಲ ಂಡ ವರ ಯ ಉ ೕಶ  ೕಂದ  ಪ ಣ ಪತ , ೕ  
ಹನಗಳ ಅ ಯಮ, 1939ರ 38  ಪ ಕರಣದ  ಏ  ಒಳ ಂ ದ , ಅಹ  ಪ ಣ ಪತ  

ಯ ರ ದ  ಆದ , ಅಂಥ ಅಹ  ಪ ಣಪತ ವ  ರ ಲ ದ , 
ಯ  ಸತಕ . 

( ) ಣ ಧನ ಮ  ಹನಗಳ ದಭ ದ  ( ಂದ  ೕ  ಹನಗಳ 
ಯಮಗ , 1989 2  ಯಮದ ( ಎ) ಡದ  ಪ ಸ ) ಮ  ಏ  ಸ  ಮ  

ಜನ ಟ ಗಳ  ೕ ದ ಹನಗಳ ದಭ ದ  ಯ , ಅ ಯ ಗ ಎ-7 ರ  
ಷ ಪ ದ ದರದ  ಸತಕ . 

( ) ಜ ದ ರ  ೕಂ ತ ವ ಮ  ೕ  ಹನಗಳ ಅ ಯಮ, 1988 
(1988ರ ಂದ  ಅ ಯಮ 59) ರ 88  ಪ ಕರಣದ (9)  ಉಪ ಪ ಕರಣದ  ೕಡ ದ ಪ

 ಂ ವ ಗಳ  ರ ಪ , ಹ  ಲ   ೕ ವ ಯ  
ೕ  ಗಳ ದಭ ದ  ಯ  ಅ ಯ ಗ-ಎ8 ರ  ಷ ಪ ಸ ದ 

ದರಗಳ  ಸತಕ . 

(ಇ) ೕ ತ  ಹನಗಳ ( ಂದ  ೕ  ಹನಗಳ ಯಮಗ , 1989ರ 2  
ಯಮದ ( ) ಡದ  ಪ ) ಧದ  ಅ ಯ ಎ9  ಗದ  

ಷ ಪ ದ ದರಗಳ  ಯ  ಸತಕ . 

XX       XX        XX 

3ಎ. ಉಪಕರವ  .-(1) ೕ  ಹನಗಳ ಅ ಯಮ, 1988 (1988ರ 
ಂದ  ಅ ಯಮ 59)ರ ಅ ಯ  ೕಂ ತ ದ ೕ  ಹನಗಳ  3  

ಪ ಕರಣದ ಅ ಯ  ಸ ದ ಯ  ಕ  ಹ ಂದರ ದರದ  ಉಪಕರ  
ವ  ಡತಕ  ಮ  ಆ  ಕ  10 ರ  ಹಣವ , ಅ ಕಮ  57:28:15ರ 
ಪ ಣದ  ಜ ದ ಎ  ಧ ಲ ಕಯ  ೕಜ ಗಳ ಉ ೕಶ , ಂಗ  ಪ  

 ಸ ಹ ಯ ತದ  ಈ    ಮ  ಖ  ೕಣ ರ  
ಅ  ಯ ಪ  ಮ  ಉ ದ ಕ  1ರ  ನಗರ   ಉ ೕಶ  

ಪ ಸತಕ . 

 (2) (1)  ಉಪ-ಪ ಕರಣದ  ದ ಉಪಕರ , 3  ಪ ಕರಣದ  ದ 
  ರತಕ .  

 (3) ಅ ಯಮದ ಮ  ಅದರ  ರ ದ ಯಮಗಳ ಉಪ ಧಗ  ಯ ಮ  
ವ  ಅಥ    ಪ ದ   ಒಳ ಂ  
ಯ ಧ ಗಬ ದ ಮ , ಈ ಅ ಯಮದ  ೕ  ಹನಗಳ   

,  ಧ ರ  ಮ  ಗ ಹ   ಅ  ಅನ ಯ  (1)  
ಉಪ ಪ ಕರಣದ  ಯ ಡಬ ದ ಉಪಕರ , ಧ ರ  ಮ  

ಗ ಹ  ಅನ ಯ ಗತಕ . 

XX       XX        XX 
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ಅ  

ಗ ಎ5 

[3(1)  ಪ ಕರಣ ೕ ] 

ೕ  ಗ , ೕ ಗ , ಓ  ಬ ಗ  ಮ  ಸ   ಹನಗ  

ಆ ೕವ  

ಕ . 
. 

ಹನಗಳ ವಗ  

5 ಚದರ 
ೕಟ ಗಳವ  
ೕ  ೕಣ  

ಇ ವ ಮ  5 ಲ  
ಗಳ  

ೕ ರದ ಯ 
ೕ  
ಗ , ೕ ಗ , 

ಆ  ಬ ಗ  
ಮ  ಸ   

ಹನಗ  

5 ಚದರ 
ೕಟ ಗಳವ  
ೕ  ೕಣ  

ಇ ವ ಮ  5 ಲ  
  

ೕ ವ ಆದ  10 
ಲ  

ಗಳ  
ೕ ರದ ಯ 

ೕ  
ಗ , ೕ ಗ , 

ಆ  ಬ ಗ  
ಮ  ಸ   

ಹನಗ  

5 ಚದರ 
ೕಟ ಗಳವ  
ೕ  ೕಣ  

ಇ ವ ಮ  10 ಲ  
  

ೕ ವ ಆದ  20 
ಲ    

ೕ ದ ೕ  
ಗ , ೕ ಗ , 

ಆ  ಬ ಗ  
ಮ  ಸ   

ಹನಗ  

5 ಚದರ 
ೕಟ ಗಳವ  
ೕ  ೕಣ  

ಇ ವ ಮ  20 
ಲ   

 ೕ ವ 
ೕ  
ಗ , 

ೕ ಗ , ಆ  
ಬ ಗ  ಮ  

ಸ   
ಹನಗ  

1 2 3 4 5 6 

ಎ. ಸ ಹನಗಳ 
ೕಂದ ಯ 

ಸಮಯದ   

ಹನದ ಯ 
. 13 

ಹನದ ಯ 
. 14 

ಹನದ ಯ 
. 17 

ಹನದ 
ಯ . 18 

. ಹನ  ಈ ಗ  
ೕಂದ  

ಮ  ೕಂದ ಯ 
ಂಕ  

ಅದರ ಅವ : 

ಎ 
ಡದ ಯ  

ವ 
ವ   

ಕ  

ಎ 
ಡದ ಯ  

ವ 
ವ   

ಕ  

ಎ 
ಡದ ಯ  

ವ 
ವ   

ಕ  

ಎ 
ಡದ ಯ  

ವ 
ವ  

 
ಕ  

1. 2 ವಷ ಗಳ  
ೕ ರ ವ   

93% 93% 93% 93% 

2. 2 ವಷ ಗ  
ೕ  ಆದ  3 

ವಷ ಗ  
ೕ ರ ವ   

87% 87% 87% 87% 

3. 3 ವಷ ಗ  
ೕ  ಆದ  4 

ವಷ ಗ  
ೕ ರ ವ   

81% 81% 81% 81% 

4. 4 ವಷ ಗ  
ೕ  ಆದ  5 

ವಷ ಗ  
ೕ ರ ವ   

75% 75% 75% 75% 

5. 5 ವಷ ಗ  
ೕ  ಆದ  6 

ವಷ ಗ  
ೕ ರ ವ   

69% 69% 69% 69% 
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6. 6 ವಷ ಗ  
ೕ  ಆದ  7 

ವಷ ಗ  
ೕ ರ ವ  

64% 64% 64% 64% 

7. 7 ವಷ ಗ  
ೕ  ಆದ  8 

ವಷ ಗ  
ೕ ರ ವ  

59% 59% 59% 59% 

8. 8 ವಷ ಗ  
ೕ  ಆದ  9 

ವಷ ಗ  
ೕ ರ ವ  

54% 54% 54% 54% 

9. 9 ವಷ ಗ  
ೕ  ಆದ  10 

ವಷ ಗ  
ೕ ರ ವ  

49% 49% 49% 49% 

10. 10 ವಷ ಗ  
ೕ  ಆದ  11 

ವಷ ಗ  
ೕ ರ ವ  

45% 45% 45% 45% 

11. 11 ವಷ ಗ  
ೕ  ಆದ  12 

ವಷ ಗ  
ೕ ರ ವ  

41% 41% 41% 41% 

12 12 ವಷ ಗ  
ೕ  ಆದ  13 

ವಷ ಗ  
ೕ ರ ವ  

37% 37% 37% 37% 

13. 13 ವಷ ಗ  
ೕ  ಆದ  14 

ವಷ ಗ  
ೕ ರ ವ  

33% 33% 33% 33% 

14. 14 ವಷ ಗ  
ೕ  ಆದ  15 

ವಷ ಗ  
ೕ ರ ವ  

29% 29% 29% 29% 

15. 15 ವಷ ಗಳ  
ೕ ವ  

25% 25% 25% 25% 

 

XX                         XX                           XX 
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ಗ-ಎ7 

[3(1)  ಪ ಕರಣ ೕ ] 
ಣ ಧನ ಮ  ಹನಗ  ( ೕ  ಹನಗಳ ತ ಣ ಯಮಗ , 

1989ರ 2( ಎ) ಯಮದ ಅ ಯ  ಪ ಸ ) ಮ  ಏ ಸ  ಮ  
ಜನ ಟ ಗಳ  ೕ ದ ಹನಗ  ವ    

ಕ . . 
 

ಹನಗಳ ವಗ  ವ ಕ  
 

 
ಎ. ಸ ಹನಗಳ ೕಂದ ಯ ಸಮಯದ   ಹನಗಳ ಯ 

ಕ  10 
. ಹನ  ಈ ಗ  ೕಂದ ದ  ೕಂದ ಯ 

ಂಗ ಂದ ಅದರ ಅವ : 
ಎ ಡದ ಯ  

ವ ವ  
ಯ ಕ  

 
1. 2 ವಷ ಗ  ೕರ ವ   

 
93% 

2. 2 ವಷ ಗ  ೕ ದ, ಆದ  3 ವಷ ಗ  ೕರ ವ   87% 
3. 3 ವಷ ಗ  ೕ ದ, ಆದ  4 ವಷ ಗ  ೕರ ವ  81% 

 
4. 4 ವಷ ಗ  ೕ ದ, ಆದ  5 ವಷ ಗ  ೕರ ವ   75% 

 
5. 5 ವಷ ಗ  ೕ ದ, ಆದ  6 ವಷ ಗ  ೕರ ವ   69% 
6. 6 ವಷ ಗ  ೕ ದ, ಆದ  7 ವಷ ಗ  ೕರ ವ   64% 
7. 7 ವಷ ಗ  ೕ ದ, ಆದ  8 ವಷ ಗ  ೕರ ವ  59% 
8. 8 ವಷ ಗ  ೕ ದ, ಆದ  9 ವಷ ಗ  ೕರ ವ  54% 

 
9. 9 ವಷ ಗ  ೕ ದ, ಆದ  10 ವಷ ಗ  ೕರ ವ  49% 

 
10. 10 ವಷ ಗ  ೕ ದ, ಆದ  11 ವಷ ಗ  ೕರ ವ   45% 
11. 11 ವಷ ಗ  ೕ ದ, ಆದ  12 ವಷ ಗ  ೕರ ವ  41% 

 
12. 12 ವಷ ಗ  ೕ ದ, ಆದ  13 ವಷ ಗ  ೕರ ವ  37% 

 
13. 13 ವಷ ಗ  ೕ ದ, ಆದ  14 ವಷ ಗ  ೕರ ವ  33% 
14. 14 ವಷ ಗ  ೕ ದ, ಆದ  15 ವಷ ಗ  ೕರ ವ  29% 
15. 15 ವಷ ಗ  ೕ ವ  25% 

 
ಪ ಗ : 

 1. 2010ರ ಏ  1  ಂಕ  ದ   , ಆದ  ಅದ  ಯ 
ಡ ವ ಹನಗಳ ಧದ  ಅಂಥ ಯ , ದ  ಡ  ದ , 

ಅದರ ಸ ತ  ಅಂಥ ನ  ದ  ಯ ದ  ದರಗಳ  ಗ ಸತಕ . 

 2. 2007ರ ಏ  1  ಂಕ   ತರದ  ೕಂದ ದ ಹನಗಳ ಬAಧದ  
ಹನ ಖ ೕ ಯ ಇ -ಅ  ಸ ಸತಕ . 

 3. ೕ  ಹನ   ಹನದ  ಎಂದ :- 

(ಎ) ರತದ  ತ ದ ಹನ  ಧಪಟ ಂ  ದ  ಹನದ ತ ರಕ ಗ ೕ 
ಅಥ  ೕಲರ ಗ ೕ, ಕ ಟಕ ಜ ದ  ಯ ಡ ದ ಅಬ  ಂಕ, ಅ ಕರ 
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ಅಥ  ಉಪಕರ, ಸರ  ಮ  ಗಳ ಗ ಇ ಗ  ಇ ಗಳ   ೕ 
ಅದ   ೕ ದ ಖ ೕ  ಇ  ಪ ರ ಹನದ ; ಮ  

( ) ಆಮ  ಂಡ ೕ  ಹನ  ಧಪಟ ಂ  ದ , ಅ  ತ ದ 
ಸ ಳವ  ಗಣ  ಳ , ಹನವ  ಆಮ  ವ  ಭ ದ ಒ   
ಎಂದ , ದ ೕ  ಂಕ, ಭ ದ ಗ  ಯ ಚ ಗ  ಮ  ೕ  ಂಕಗಳ 
ಇ  ಅಥ   ಇತರ ಇ  ದ  ವ  ಂಕವ / ಡವ  

ದ , ಅ ಗ   ಮ  ಅದರ  ಸ ದ ಇತರ ಗಳ ಸ ತ ಆಮ  ರ  
ಸರ ಗಳ ವರಪ ಯ  ಅಥ  ಅಂಥ ಇತ  ದ ನ  ಂಬರಹ  ಮ  ೕ  

ಂಕಗಳ ಅ ಯಮ, 1962ರ ಅ ಯ   ಕರ ಧ ರ  ಡ ದ, ೕ  ಹನದ 
ಲ . 

XX       XX        XX 
 

 
ಗ - 6 

[7(3)  ಪ ಕರಣ ೕ ] 
ಣ ಧನ ಮ  ಹನಗ  ( ೕ  ಹನಗಳ ತ ಣ ಯಮಗ , 1989ರ 

ಯಮ 2( ಎ)  ಷ ಪ ಸ  ಮ  ಏ ಸ  ಅಥ  ಜನ ಟ ಗ ಂ  
ೕ ದ ಹನಗಳ ಮ ವ  ೕಷ ಕ 

 
ಕ ಮ 

 
ೕಂದ ಯ ತ ಯ ಹನಗಳ  ಸ ಂತರ 

ಅಥ  ಹನದ ೕಂದ  ರ ದ ದಭ ಗಳ  
ಮ ವ  ಡ ದ 

ವ  ಯ 
ಕ  

1. ಒಂ  ವಷ ದ ಒಳ  93% 
2. 1 ವಷ ದ ತ ಯ ಆದ  2 ವಷ ಗ ಳ  87% 
3. 2 ವಷ ದ ತ ಯ ಆದ  3 ವಷ ಗ ಳ  81% 
4. 3 ವಷ ದ ತ ಯ ಆದ  4 ವಷ ಗ ಳ   75% 
5. 4 ವಷ ದ ತ ಯ ಆದ  5 ವಷ ಗ ಳ   69% 
6. 5 ವಷ ದ ತ ಯ ಆದ  6 ವಷ ಗ ಳ   64% 
7. 6 ವಷ ದ ತ ಯ ಆದ  7 ವಷ ಗ ಳ   59% 
8. 7 ವಷ ದ ತ ಯ ಆದ  8 ವಷ ಗ ಳ   54% 
9. 8 ವಷ ದ ತ ಯ ಆದ  9 ವಷ ಗ ಳ   49% 
10. 9 ವಷ ದ ತ ಯ ಆದ  10 ವಷ ಗ ಳ   45% 
11. 10 ವಷ ದ ತ ಯ ಆದ  11 ವಷ ಗ ಳ   41% 
12. 11 ವಷ ದ ತ ಯ ಆದ  12 ವಷ ಗ ಳ   37% 
13. 12 ವಷ ದ ತ ಯ ಆದ  13 ವಷ ಗ ಳ   33% 
14. 13 ವಷ ದ ತ ಯ ಆದ  14 ವಷ ಗ ಳ   29% 
15. 14 ವಷ ದ ತ ಯ ಆದ  15 ವಷ ಗ ಳ   25% 
16. 15 ವಷ ದ ತ ಯ  ಇಲ  

 
XX       XX        XX 

 
 
 

 

 

 
 
 

¸ÀPÁðj ªÀÄÄzÀæuÁ®AiÀÄ, «PÁ À̧¸ËzsÀ, ¨ÉAUÀ¼ÀÆgÀÄ, ¦7, PÁ À̧Æ , ¥ÀæwUÀ¼ÀÄ 500, 19£ÉÃ ¥sÉ§æªÀj 2023 



 
KARNATAKA LEGISLATIVE ASSEMBLY 

SIXTEENTH LEGISLATIVE ASSEMBLY  
THIRD SESSION 

THE KARNATAKA MOTOR VEHICLES TAXATION (AMENDMENT)  
BILL, 2024 

(LA Bill No. 14 of 2024) 
 

 
        A Bill further to amend the Karnataka Motor Vehicles Taxation Act, 1957. 

 Whereas it is expedient further to amend the Karnataka Motor Vehicles 

Taxation Act, 1957 (Karnataka Act 35 of 1957) for the purpose hereinafter 

appearing: 

 Be it enacted by the Karnataka State Legislature in the seventy fifth year of 

the Republic of India as follows: 

  1. Short title and commencement.- (1) This Act may be called the 

Karnataka Motor Vehicles Taxation (Amendment) Act, 2024. 

(2) It shall come into force at once. 

2. Amendment of Section 3.- In the Karnataka Motor Vehicles Taxation Act, 

1957 (Karnataka Act 35 of 1957) (hereinafter referred to as Principal Act), in section 

3, in sub-section (1), in the fourth proviso, for clause (c), the following shall be 

substituted, namely:- 

“(c) In case of Construction Equipment Vehicles (as defined in clause (cab) 

of rule 2 of the Central Motor Vehicles Rules, 1989) and vehicles fitted 

with air compressor and generator, tax shall be levied at the rates 

specified in Part- A7 of the schedule.” 

3.  Amendment of section 3-A.- In the Principal Act, in section 3-A, after 

sub-section (1) the following shall be inserted, namely:-  

“(1A) In addition to the existing cess of the tax levied under Section 3 on 

the  Motor Vehicles registered under the Motor Vehicles Act,1988 (Central 

Act 59 0f 1988), 5% additional cess shall be levied and collected on the 

transport vehicles for the purpose of the Karnataka Motor Transport and 

Other Allied Workers Social Security and Welfare Fund.” 

4. Amendment of schedule.- In the Schedule to the Principal Act,- 

(i) For Part A5 and the entries relating thereto, the following shall be 

substituted, namely:- 
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“PART A5 
           {See Section 3(1)} 

Lifetime Tax for Motor cars, Jeeps, Omni Buses and Private Service Vehicles. 
 

Sl 
No 

Class of vehicles Motor cars, Jeeps, 
Omni Buses and 
Private Service 
Vehicles having 

floor area up to 5 
Sq. Mtrs, cost of 
which does not 

exceeds  
Rs. 5 Lakhs 

Motor cars, Jeeps, 
Omni Buses and 
Private Service 
Vehicles having 

floor area up to 5 
Sq. Mtrs, cost  of 

which exceeds 
Rs.5 Lakhs but 

does not exceeds  
Rs.10Lakhs 

Motor cars, 
Jeeps, Omni 
Buses and 

Private Service 
Vehicles having 
floor area up to 
5 Sq. Mtrs, cost  
of which exceeds 
Rs.10 Lakhs but 

does not               
exceeds Rs.20 

Lakhs 

Motor cars, 
Jeeps, Omni 
Buses and 

Private Service 
Vehicles 

having floor 
area up to 5 

Sq. Mtrs, 
cost of which 

exceeds     
Rs.20 Lakhs 

Motor cars, 
Jeeps, Omni 
Buses and 

Private Service 
Vehicles run on 

Electricity 
having cost of 

the vehicle 
which exceeds 
Rs.25 Lakhs 

1 2 3 4 5 6 7 

A 
At the time of 

Registration of New 
Vehicle 

13 %   of cost of 
the    Vehicle 

14 % of the cost of 
the Vehicle 

17% of the cost of 
the Vehicle 

18% of the cost 
of the Vehicle 

10% of the cost 
of the Vehicle 

B 

If the vehicle is 
already registered 
and its age from 

the month of 
Registration is: 

Percentage of the 
Life Time Tax  

levied under Clause 
A 

Percentage of the 
Life Time Tax  levied 

under Clause A 

Percentage of the 
Life Time Tax  
levied under 

Clause A 

Percentage of 
the Life Time 
Tax  levied 

under Clause A 

Percentage of the 
Life Time Tax  
levied under 

Clause A 

1 Not more than 2 
years 93% 93% 93% 93% 93% 

2 More than 2 Years 
but not more than 

3 Years 
 

87% 87% 87% 87% 87% 

3 More than 3 Years 
but not more than 

4 Years 
81% 81% 81% 81% 81% 

4 More than 4 Years 
but not more than 

5 Years 
75% 75% 75% 75% 75% 

5 More than 5 Years 
but not more than 

6 Years 
69% 69% 69% 69% 69% 

6 More than 6 Years 
but not more 
than7 Years 

64% 64% 64% 64% 64% 

7 More than 7 Years 
but not more than 

8 Years 
59% 59 59% 59% 59% 

8 More than 8 Years 
but not more than 

9 Years 
54% 54% 54% 54% 54% 

9 More than 9 Years 
but not more 
than10 Years 

49% 49% 49% 49% 49% 

10 More than10 Years 
but not more 
than11 Years 

45% 45% 45% 45% 45% 

11 More than 11 
Years but not 
more than12 

Years 

41% 41% 41% 41% 41% 

12 More than12 
Years but not 
more than13 

Years 

37% 37% 37% 37% 37% 

13 More than13 
Years but not 
more than 14 

Years 

33% 33% 33% 33% 33% 

14 More than14 
Years but not 
more than 15 

Years 

29% 29% 29% 29% 29% 

15 More than15 
years 

 
25% 25% 25% 25% 25% 
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 (ii) In Part A7, for the heading “Lifetime Tax for Construction Equipment Vehicles 
(As defined under Rule 2 (ca) of the Central Motor Vehicle Rules, 1989) and 
vehicles fitted with Air Compressor and Generators” the heading “Lifetime Tax 
for Construction Equipment Vehicles (As defined under clause (cab) of rule 2 
of the Central Motor Vehicle Rules, 1989) and vehicles fitted with Air 
Compressor and Generators” shall be substituted. 
 

(iii) In Part C6, for the heading “Refund Table for Construction Equipment 
Vehicles (As defined under Rule 2(ca) of Central Motor Vehicle Rules, 1989) 
and vehicles fitted with Air Compressor or Generators” the heading “Refund 
Table  for Construction Equipment Vehicles (As defined under clause (cab) of 
rule 2 of the Central Motor Vehicle Rules, 1989) and vehicles fitted with Air 
Compressor or Generators” shall be substituted. 

 
5. Power to remove difficulty.- (1) If any difficulty arises in giving effect to 

the provisions of the Karnataka Motor Vehicles Taxation (Amendment) Act, 2024, 
the State Government may, by notification in the Official Gazette, make such 
provisions as may appear to it to be necessary or expedient for purpose of removing 
the difficulty: 

 
Provided that, no such order shall be made after the expiry of a period of two 

years from the date of commencement of the Karnataka Motor Vehicles Taxation 
(Amendment) Act, 2024. 

 
 (2) Every order made under sub-section (1), shall as soon as after it is made, 
be laid before the State Legislature. 
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STATEMENT OF OBJECTS AND REASONS 

 

It is considered necessary further to amend the Karnataka Motor Vehicles 
Taxation Act, 1957(Karnataka Act 35 of 1957) to,- 

 

(i)  give effect to the amendment made by the Government of India in the 

Central motor Vehicles Rules, 1989; 

(ii) levy Lifetime tax on Motor cars, Jeeps, Omni Buses and Private Service 

Vehicles which runs on Electricity having cost of the vehicle which 

exceeds Rs. 25 Lakhs; and  

(iii) Certain other consequential amendments are also made. 

          

 Hence, the Bill. 

 

 

  

 

 

 

 

 

 

 



5 
 

 

FINANCIAL MEMORANDUM 

There is no extra expenditure involved in the proposed legislative measure. 

 
 

 
RAMALINGA REDDY 

Minister for Transport and Muzrai 
 
 
 
 

M.K. VISHALAKSHI 
Secretary 

Karnataka Legislative Assembly 
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ANNEXURE 
Extract of the Karnataka Motor Vehicle Taxation Act, 1957 

(Karnataka Act No.35 of 1957) 
 

XXX    XXX    XXX 
3. Levy of tax.- (1) A tax at the rates specified in Part A of the Schedule shall be 

levied on all motor vehicles suitable for use on roads  
Provided that in the case of a motor cycle (including motor scooter and cycle with attachment 

for propelling the same by mechanical power) other than those owned by Central Government 
employees or Defense Personnel or employees of public sector undertakings owned by Government of 
India including nationalized banks which are brought with them to the State of Karnataka on 
transfer for which lifetime tax, or tax quarterly or annually, as the case may be, has already been 
paid in other states or union territories the tax shall be levied at the rates specified in part A1of the 
schedule:  

Provided further that in the case of tractors, trailers and power tiller trailers,—  
a. owned by agriculturists and whose main source of income is from agriculture;  
b. owned by agricultural co-operative societies including Vyavasaya Seva Sahakari Sangha 

Niyamitha, Raitha Seva Sahakari Sangha Niyamitha, Sericulture-cum Farmers Co-operative 
Societies, Large Sized Co-operative Societies, Co-operative Agricultural Banks, Small sized Co-
operative Societies, Agricultural Credit Societies, Multipurpose Co-operative Credit Societies, 
Doddapramanada Prathamika Patthina Sahakari Sangha, Primary Co-operative Agriculture and 
Rural Development Bank and Services Co-operative Societies; and  

c. not falling under clauses (a) and (b) above but used exclusively for carrying out such 
agricultural operations as may be prescribed, the tax shall be levied at the rates specified in Part A2 
of the schedule:  

Provided also that in case of Vintage-car and Classic car, the tax shall be levied at 
the rates specified in Part A3 of the schedule  

Provided also that:—  
(a) In case of three wheelers including autorickshaws used for transportation of goods not 

exceeding 1500 kgs in weight laden and vehicles permitted to carry three passengers (excluding 
driver) either used for hire or reward or not, the tax shall be levied at the rates specified in Part A4 of 
the schedule.  

(aa) In case of goods vehicles having gross vehicle weight exceeding 1,500 kgs but 
not exceeding 12,000 kgsKgs in weight laden, whether used for hire or reward or not, tax 
shall be levied at the rates specified in Part A6 of the Schedule 

(b) in case of motor cars including jeeps (other than those 6 [owned by companies. Central 
Government employees or defence personnel or employees of public sector undertakings owned by 
Government of India including nationalised banks which are brought with them to the State of 
Karnataka on transfer for which lifetime tax, or tax quarterly or annually, as the case may be, has 
already been paid in other states or union territories and omni buses and private service vehicles 
having floor area not exceeding 8 five square meters , tax shall be levied at the rates specified in part 
A5 of the Schedule. 

Explanation-1.-A motor vehicle of which the certificate of registration is current shall, for the 
purposes of this Act, be deemed to be a vehicle suitable for use on roads.  

Explanation-2.- In respect of motor vehicles registered outside the State of Karnataka and 
which are in the State for a period exceeding thirty days, notwithstanding anything contained in the 
provisions of the Motor Vehicles Act, 1988 (Central Act 59 of 1988), and in any order or direction 
contained in any judgment or order of any Court, tax shall be levied as specified in Parts A1, A2, A4, 
A5, A6, A7 and A8 as the case may be; 

Note.- For the purpose of the above Explanation the certificate of registration shall, 
notwithstanding anything contained in section 38 of the Motor Vehicles Act, 1939, be deemed to be 
current even if the certificate of fitness is not effective provided such certificate of fitness has not 
been cancelled 

(c) In case of Construction Equipment Vehicles (as defined in clause (ca) of rule 2 of the 
Central Motor Vehicle Rules, 1989) and vehicles fitted with air compressor and generators tax shall 
be levied at the rate specified in Part A-7 of the Schedule. 

XXX    XXX    XXX 
3A. Levy of cess.- (1) There shall be levied and collected by way of cess, at the rate 

of eleven percentum of the tax levied under section 3 on the Motor Vehicles registered 
under Motor Vehicles Act, 1988 (Central Act 59 of 1988) out of which ten percentum shall 
be for the purpose of various infrastructure projects across the State, equity in investment 
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in Bangalore Mass Rapid Transit Limited, the Mukhya Manthri Grameena Rasthe 
Abhivruddhi Nidhi, in the proportion of 57:28:15 respectively and one percentum for the 
purpose of Urban Transport Fund.  

(2) The cess levied under sub-section (1) shall be in addition to any tax levied under 
section 3. 

 (3) The provisions of the Act and the rules made thereunder including those relating 
to refund or exemption from tax shall, so far as may be, apply in relation to the levy, 
assessment and collection of the cess payable under sub-section (1), as they apply in 
relation to the levy, assessment and collection of motor vehicles tax under this Act. 

XXX    XXX    XXX 
 “PART A5 

{see section 3(1)} 
Lifetime Tax for Motor cars, Jeeps, Omni Buses and Private Service Vehicles 

 
Sl 
No 

Class of vehicles Motor cars, Jeeps, 
Omni Buses and 
Private Service 
Vehicles having 

floor area up to 5 
Sq. Mtrs, cost of 
which does not 

exceed  

Rs. 5 Lakhs 

Motor cars, Jeeps, 
Omni Buses and 
Private Service 

Vehicles having floor 
area up to 5 Sq. Mtrs, 

cost  of which 
exceedsRs.5 Lakhs 
but does not exceed  

Rs.10Lakhs 

Motor cars, Jeeps, 
Omni Buses and 
Private Service 

Vehicles having floor 
area up to 5 Sq. Mtrs, 
cost  of which exceeds 
Rs.10 Lakhs but does 
not               exceed  

Rs.20 Lakhs 

Motor cars, Jeeps, 
Omni Buses and 
Private Service 
Vehicles having 

floor area up to 5 
Sq. Mtrs, cost of 
which exceed     
Rs.20 Lakhs 

1 2 3 4 5 6 

A 
At the time of 

Registration of New 
Vehicle 

13 %   of cost of 
the    Vehicle 

14 % of the cost of the 
Vehicle 

17% of the cost of the 
Vehicle 

18% of the cost of 
the Vehicle 

B 

If the vehicle is already 
registered and its age 

from the month of 
Registration is: 

Percentage of the 
Life Time Tax  
levied under             

Clause A 

Percentage of the Life 
Time Tax  levied under 

Clause A 

Percentage of the Life 
Time Tax  levied under          

Clause A 

Percentage of the 
Life Time Tax  

levied under Clause 
A 

1 Not more than 2 years 93% 93% 93% 93% 

2 More than  2 Years but 
not more than               

3 Years 
87% 87% 87% 87% 

3 More than 3 Years but 
not more than 4 Years 

81% 81% 81% 81% 

4 More than 4Years but 
not more than 5 Years 

75% 75% 75% 75% 

5 More than5Years but not 
more than6 Years 

69% 69% 69% 69% 

6 More than6Years but not 
more than7 Years 

64% 64% 64% 64% 

7 More than7Years but not 
more than 8 Years 

59% 59 59% 59% 

8 More than 8Years but 
not more than 9 Years 

54% 54% 54% 54% 

9 More than9Years but not 
more than10 Years 

49% 49% 49% 49% 

10 More than10Years but 
not more than11 Years 

45% 45% 45% 45% 

11 More than11Years but 
not more than12 Years 

41% 41% 41% 41% 

12 More than12Years but 
not more than13 Years 

37% 37% 37% 37% 

13 More than13Years but 
not more than 14 Years 

33% 33% 33% 33% 

14 More than14Years but 
not more than 15 Years 

29% 29% 29% 29% 

15 More than15 years 

 
25% 25% 25% 25% 

 

XXX    XXX    XXX 
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Part A7 
See Section 3(1) 

Lifetime Tax for Construction Equipment Vehicles (As defined under Rule 2 (ca) of the Control Motor 
Vehicle Rules, 1989) And vehicles fitted   with Air Compressor and Generators  

 
Sl No Class of vehicles 10% of the cost  of the Vehicle          
A At the time of Registration of New Vehicles 10 percent of cost of the    Vehicle 
B If the vehicle is already registered and its age from the 

month of Registration is: 
Percentage of the Life Time Tax  levied 
under Clause A 

1 Not more than 2 years 93% 
2 More than 2 Years but not more than3 Years 87% 
3 More than 3 Years but not more than 4 Years 81% 
4 More than 4 Years but not more than5 Years 75% 
5 More than 5 Years but not more than6 Years 69% 
6 More than 6 Years but not more than7 Years 64% 
7 More than 7 Years but not more than 8 Years 59% 
8 More than 8 Years but not more than 9 Years 54% 
9 More than 9 Years but not more than10 Years 49% 
10 More than 10 Years but not more than11 Years 45% 
11 More than 11 Years but not more than12 Years 41% 
12 More than 12 Years but not more than13 Years 37% 
13 More than 13 Years but not more than 14 Years 33% 
14 More than 14 Years but not more than 15 Years 29% 
15 More than 15 years 25% 

Notes 
1. In respect of vehicles for which tax was due prior to the 1st day of  April, 2010, but has not been paid 

,such tax shall be collected at the rates prevailing prior to such day along with the penalty due ,if any. 
 2.Purchase Invoice shall be produced in respect of vehicles which are registered on or after 1st day of 

April 2007.  
3 .Cost of the vehicle in relation to a motor vehicle means, – 

      (a) In respect of a vehicle manufactured in India, cost of the vehicle as per the purchase invoice issued 
either by the manufacturer or by the dealer of the vehicle including the excise duty, sales tax, surcharge or 
cess, entry tax etc., as payable in the State of  Karnataka; and  
     (b) In respect of an imported motor vehicle, irrespective of its place of manufacture, the total cost incurred in 
importing the vehicle, that is to say, the value of the motor vehicle as endorsed in the Bill of Entry or such other 
document and assessed as such under the Customs Act. 1962, together with the Customs Duty levied, freight 
charges incurred and other taxes levied thereupon including additional duty/penalty levied if any, by the 
Customs Department or any other Department.”   

XXX    XXX    XXX 
 “PART C6 

See Section 7 (3) 
Refund Table for Construction Equipment Vehicles (As defined under Rule2 (ca) of Control Motor Vehicle 

Rules, 1989) and vehicles fitted with Air Compressor or Generators  
 

Sl.No. If after the registration removal of vehicles or 
cancellation of Registration of vehicle taken place. 

Percentage of Life Time Tax 
paid to be refunded  

1 Within a year  93% 
2 After 1 year but within 2 years  87% 
3 After 2 year but within 3 years  81% 
4 After 3 year but within 4 years  75% 
5 After 4  year but within 5 years  69% 
6 After 5  year but within 6 years  64% 
7 After 6 year but within 7 years  59% 
8 After 7  year but within 8 years  54% 
9 After 8  year but within 9 years  49% 
10 After 9  year but within 10 years  45% 
11 After 10  year but within 11 years  41% 
12 After 11  year but within 12  years  37% 
13 After 12  year but within 13  years  33% 
14 After 13  year but within 14 years  29% 
15 After 14  year but within 15 years 25% 
16 After 15 years  Nil 

XXX    XXX   XXX 
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